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counsel fo th RailWay/CGSC. 
•4 	...,... ...... . . . ......... 

28.4.2004 	Heard 	. fl. Goswami, learned 

counsel for the applicant and also N. 

E.G. athak, learned Addi. C.G.S.C.. for 

the rspondentS. 

appctie 	n 	 The application is admitted, call 

• for the records, returnable by four weeks. 
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31.5.2004 	 This application' is.Axegding 

transfer 	f the app1iant from 

.........
hillong to T<ohima. The apiicant is 

working as Wire1es Dperator, Inter 

State , Police Wireless. . Station, 

Shiliong, Meghalaya. By order. dated 

2702:2004.at page 12 of the 

pes'.ns. 	were 	transferred, 

applicant was' one of them at 51. No.:. 

16 of the said order. 

Heard Mr. R. Goswami, learned 

counsel for the applicant and also Mr. 

B.C. Pathák, learned Addi. C.G.S.C. 

for the respondents. 
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Upon hearing learned counsel 

for the parties, I am of the view that 

ends of justice will be met if a 

direction is given to the applicant to 

submit a representation before the 

concerned authority. Accordingly, the 

applicant is directed to submit a 

representation narrating all the 

grievances within a period, of one 

week from the date of receipt of this 

order. On receipt of sucff,' 

representation, the respondets are 

directed to give a reasoned reply 

within a period of one month from the 

date of receipt of the representation. 

Till the completion of the aforesaid. 

exercise, the transfer order dated 

27.2.2004 shall he kept in abeyance so 

far as the Sl. No. 16 the applicant is 

concerned.. 

The application is accordingly 

disposed of. No order as to costs. 

1 Member (A) 
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Guwahati Bench 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL S  GUWAHATI BRANCH 

GUWAHATL 

S 

An application under Section 19 of the Administrative 

Tribunal Act' 1985) 

Oriina1 Application No. 	of 2Gj 

SRI NRIF'ENDRA NATH SINGH 

Son of Late Ram Kripal Singh 

Wireless Operator s  iSP.th Station 

Shiliong Meghalaya 

Applican. 

- Versus - 

1 Union of India 

Represented by the Secretary, to 

the Government of Indiaq 

Department of Home Directorate of 

Co-ordination s  New Delhi-110003 

2 The Director .  

Police Telecommunicatiofl 

Directorate of Co-ordination 

(Police Wireless) Block No9 

Complex Lodhi Road 

New Delhi-113 

3; Extra-Assistant Director 

(AdministratiOn) Directorate of 

Contci. 
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Co-ordination (Police Wireless) 

Block No9E 	coipl€x 

Lodhi Roadq New Delh1103. 

Respondents 

I 	PARTICULARS OF THE ORDER AGAINST WHICH THE 

APPLICATION IS MADE - 

i) 	 This application is made against, the Order 

of Transfer in Office Order Part-Il (No35/24) dated 

27-2-24 By the transfer order the applicant 

transferred from Shillong to Kohima and to be relieved 

latest by øi-5-24 

A copy of the Transfer Order dated 

27-02-24 is annexed herewith and 

marked as Annexure-A 

2. JURISDICTION 

That the applicant declares that the subject 

matter oft he application is within the jur±diction of 

this Honhle Tribunal 

3 LIMITATION 

That the applicant declares that the cause of 

action arose on 27-2-204 and this application is made 

within the per Lod of limitation on has been prescribed 

under Section 21 of the Administrative Tribunal Act 

1985.  

Contd 



4 FACTS OF THE CASE - 

i) 	 That the applicant is originally from Chak ,t/ 

of Village & Post Office - Bairia in the district of 

Ballia Uttar Praciesh. He Joined as Wireless Operator 

under the Directorate of Co-ordination Police Wireless 

and posted at Aizawl in 1985. He was transferred to-

I.SP.W Shillonq in 1987 and again transferred to 

in Delhi in the year 1990. Again q  in 1992, he 

was transferred to ISPW Lucknow. When he came to 

Shillong for some domestic offer q  he met with an 

accident and became unbalanced of his rnind Since then 

he has been undergoing psycholoqica). treatment Since 

the day of his accident in Shiilong he has been taking 

Tribal Medicine at Shillong and now he got improved for 

thecjjJs.Qof that medicine. 

That the 	applicant begs to state that the 

applicant 	has been 	transferred 	to 	Kohima from his 

present 	post at Shiliong by the Respondent No.3 vide 

Office Order Part-Il 	(No.35/204) dated 27-02-204. The 

applicant 	is thereby directed to 	relieved latest by 

1-Q5-24 

iii) 	 That the applicant has been suffering from 

mental disorder since the day of his accident as stated 

earlier. He is still undergoing treatment under Dr. J.S. 

Rana (M,B.B.S. M.D.) for his E>ogenous Dysploric 

Disorder with Sometization Terecipitated as well as he 

has been regularly taking Tribal Medicines as prescribed 

Contd. p/-- 
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by Mrs G.D. Passah, 	Khassi Dawai Kynbat q  Shiliong. 	He 

is still taking regularly Tribal Medicines • as prescribed 

by the said Doctor 	and has 	to 	report 	for 	regular 

check-up in every two weeks 	Earlier he was treated 	by 

Dr.  T.K. Roy,  M .B. B . S. 	for quite 1onc 	tirne 

Copies 	of 	Medical 	Certificates. 

issued by the doctors are enclosed 

herewith and marked as Annexure-B 

series 

That the applicant has already submitted 

various applications stating his various inconveniences 

which he will have to face if he is transferred from the. 

present post at Shillong to Kohima 	Apart from such 

representations as submitted on 10th of March 2004 7th 

.f April 2004, 12th of Apri1 2004 as well as lastly on 

26th of Aprii 2004 the applicant has requested the 

respondents to reconsidered a case and to retain him at 

LSPW Station at Shiilong 

Copies 	of representations 	dated 

07042004 q  12-04-2004 & 26-04-2004 

are enclosed herewith and marked as 

C-3 respectively 

That your applicant begs to state that he has 

already intimated the department that he will .. take 

voluntary retirement by Octoher, 2005 under some of 

Contd 
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his unavoidable family compulsions Therefore 	he has 

already submitted that he may be retain, in Shilloncj 

so that he will be able to continue the said Tribal 

Medicines till the date of his retirements He has 

further prayed that he may be transferred to his home 

town LLICknOW his native town so that he may be able to 

arrange for his post retirement settlements 

That the applicant begs to state that he will 

suffer irreparable loss and mental as well as physical 

injury if he is transferred from Shillong to Kohima 	He 

will not be able to continue his medicines particularly 

those precious Tribal Medicines which have rendered him 

tremendcius physical improvement as well as improvement 

of mental condition 

That the applicant begs to state that non - 

consideration of his prayer as has been made through 

various representations to the respondents h as not only 

increase his mental pressure but also it has violated 

the law of natural justices 

That the applicant begs to state that one 

Wireless Operator of 	 has been promoted to 

W/S resulting creation of one vacant post of Wireless 

Operator and therefore l  if he is retain in the post of 

Wireless Operator at Shillong there will not be creation 

of administrative chaos 

Con id 	p / - 

~1+1-,,  IV,  J,- 



5 GROUNDS FOR RELIEF WI TH LEGAL PROV I S I ONS - 

1. 	 For that1 the action of the 	Respondent 

Authority in passing the impugned Transfer 

Order dated 27-02-204 and non-consideration 

of as many as 3 (three) representations has 

made him bound to file this application to 

get Justices 

IL 	For that the impugned Transfer Order dated 

27-02-2€04 has been passed most mechanically 

on the basis of irrelevant and extraneous 

considerati,on There has been total non 

application of mind to the relevant fac:tors 

and therefore q  the said action of the 

authority is dispropartionate excess .ive and 

arbitrary and hence liable to be set aside 

and quashed.. 

III 	For thatq the impugned Transfer Order dated 

27-02-20034 as well as non-consideration of 

his representations so file till today is 

clearly reflects non application of mind 

and therefore it warrants the tribunals 

interference. 

IV 	For that 5  the impugned Transfer Order dated 

27-02-2004 has some adverse effect as he will 

not be able to come from Kohima to Shiliong 

to take medicines very frequently. Moreover 

Ccntd 
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the impucined Transfer Order is in gross 

violation of the procedur€ laid down in law 

and in violation of the principles of natural 

justice and fair piay.  

V. 	 For that 	in any view of the matter the 

impugned Transfer Order dated 27-2-204 is 

not sustainable in law and as such the same 

is liable to he set aside and civashed 

6 DETAILS OF REMEDY EXHAUSTED - 

There is no other remedy except filing this 

application before this Honble Tribunals 

7 MATTER NOT PENDING IN ANY OTHER COURT/TRIBUNAL - 

That the applicant declare that he has not 

that he has not filed any other application before any 

Court/Tribunal 

B. RELIEF PF:AYED FOR :- 

It. is 	therefore 	prayed that 	Your 

Lordships would be pleased to admit this 

application s  issue a notice upon the 

respondents to show cause as to why the 

impugned Transfer Office Order Part-I I 

(No. 35/2ø4) dated 27-2-2004 issued 

under the signature of the E>tra 

Assistant Director (Admn.) 9  Department 

of Co-ordination (Police Wireiess) 

Contd 	p/- 
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Ministry of Home Affairs Government of 

India (Annexure-I) should not be set 

aside and upon cause/causes being shown 

and after hearing the parties be pleased 

to set aside and quashed the impugned 

Transfer Order under Office Order 

Part-Il (No35I204) dated 27-2-24 

(Annexure-I) and/or pass such further or 

other order/orders as Your Lc'rdships may 

deem fit and proper. - 

And for this act of kindness4 the applicant as in duty 

bound shall ever pray5 

9 INTERIM ORDER, ,  IF ANY PRAYED FOR - 

Pending 	disposal 	of 	the 	Original 

Appiication Your Lordships may be 

further pleased to stay the impugned 

transfer order under Office Order 

Part-Il (No535/204) dated 27--02-24 to 

the applic:ant5 

10 FARTxcJL4Rs OF THE POSTAL ORDER -  

Postal Order NO 	- 

Date of issue  

issued from 	- G.P.O. Guwahati 

Payable at Guwahati5 

Contd ... p/- 
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114 DETAILS OF INDEX - 

An inde> showing the particulars of the 

documents is enclosed 

12 LIST OF ENCLOSURES:- 

As state in the Inde> 

1. Annexure-A Transfer Order dtd 27-02-204 

2 Anne>ure-B Medical Certificate 

3. Anne>:ure-C-1 Representation dtd 07-4--2€04 

4 Annexure-C--2 Representation dt& 12424 

51 Annexure-C-3 Representation dtd 204-204 

Con tcJ 
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L..R I F I C A T I _0J1 

I Sri Nripendra Nath Singh son of Late Ram 

Kripal Singh aged about 54 years Wireless Operator 

ISPW Station Shillong 5  Meghalaya do hereby verify 

and declare that the statements made in this aforego.ing 

paragraphs are true to my knowledge and belief.  

And I sign this verification on this the 	th 

day of Aprii 2004 at Guwahati 

SISNA 1 URE 

Affidavits. 

61 

Ccntd. 
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A F F I D A V I I 

I q Sri Nripendra Nath Singh son of Late Ram Kripal 

Singh aged about 34 years Wireless Operator q  I.S . P.W .  

Station Shi I ionq Meghal ay do hereby solemnly affirm 

and state as follows 

That I am the petitioner in this case. and I 

• 	am acquainted with the facts and circumstances of the 

case and I am competent to swear this affidavit 

2 	 That the statements made in this affidavit 

• 	and in the paragraphs 	( 	JO 	P) 

• 	are true to my knowledge and those made in 	the 

paragraphs I I t2- being matter 

of records are true to my information derived therefrom 

which I believe to be true and the rest are my hLunhle 

submissions before this Hon' ble Court 

And I sign this affidavit on this the 	th 

day of Marchq 204 at Guwahati 

Identified by - 

	 q 	~A j 

D E P 0 .JL_FLL,  

Advocate's Clerk 

\\ 



I ' .  

• 	( 

<- 

No,j\, I 5014/I /2004-Admgi, II 
(JoVeriunent 01 Ii Icha 

Ministiy Of I lome Affiuirs 
Directorate of CoordIntjo 

(ioflce Wireless) 

Block No.9, CGO Complex, 
/ 	. 	I A(IIH Row) New DilIiI-3. 

1)atcd the 271M fcbniaiy, 2004 

Oflice Ordei Pail - II 
( Nu,35/2004 ) 

	

lhe tini 	rii i espeet ol' use (IItwij ILA Wireless Upesal ors of i his 
Dii'cclosate is ordered as shown against their names below :- 

S1.No, Name 	 From 	To 	To be ieliev by 

/ 1. S/Sj.P.C.Choudhai-y 	 Aizwal 	Paina 	On joining SI. No.32 2 S. K l3howmick 	 Agui tsIa 	Kolkata 	I atest by I 0 I 3••; tJDutta 	, 	Dispur 	Shiliong 	On joining Si. No.15 
P.Kj3urman 	 Djspur 	Kohima 	Latet By 1.5.04 5 	p s Thst 	 Jaininu 	Delhi 	Onjoming SI 	()

4. 

K 	
No ' Suranjan Roy 	" 	Gangiok 	Ikad 	On Joining SI No 2c S.c:j 	', 	' 	Jammu 	'' Chandigarh 	Latest by I .5.04 8. 	R. P.Siiigh 	. 	Gangiok 	Delhi 	Oiijohiing SI. No.31 9, 	Surendes' Sisigh 	, 	Gatigtok 	Dcliii 	Latest by 1.5.04 

Jagannath Bord!oi ". ' ' 	Kohima . 	Shillong 	Oii joining SI. No. 16 
Lengkrao Daimary 	' 	Kohima ' 	Gangtok 	On joining S1.No,4 12.. 	Uttam Boroi 	 Kohinia 	Dispu - 	Oii joining SI.No,24 
M.C,Dhasainajia 	. 	Kohisna 	1)clhi 	On joining SI No.25 
S. S.Pathania 	 Kojiia 	l)elhi 	I .atcst by I .5.01 
PromodJ3hojatj • 	iii1iong 	Dispur 	Latest by 1.5.04 v 16. 	N.N.Singh 	 cSJlloii 	p,- Kohinni 	I .alcsl by t.5.0.1 

11, 	• Kania! Singh 	 Port blair 	I )elhi 	On joini sig Sit 18. 	B.S.Suresh 	 Panaji 	Bangaloic 	On joining SIN 19, 	D.Stmmigim 	 i3angaloic 	Panaji 	Lntest by I .5,0 K. K.Swipsy • 	 l'idcliei iy 	Cliennui 	On joining Si. N 
A. Ramasuiidrani 	Chennaj 	Pondichcny Latest by 1.5.0 ,   22, 	S.S.Chattoj$adliyiy 	Lticknow 	Bhopal 	Latest by I .5.0 . 13.Si3ist 	• 	 Bhopal 	.Lucknow 	On joining SI.N Lalit Mohan 	• 	Jaipur 	Kohinia 	Latest hy I 3To 

• 	. Patna 	Kohima • 	Latest By 1.5.0 

• 	
••. 
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2. 	Subralo Mandal 	.. kolLata 	(iaiigtol 	I .atest by 1 	UI 
P.K,Sen 	 Kolkata 	l)eIlii 	1.,at"st by 1.5.04 
S,IK,ActrwaI 	 ('h:iiidiy,aih 	Sliiinla 	on jiin'. Nn 16 

2. 	SM ..Khuttan 	 Clian(igm h 	I )elhi 	I ,tesl by I . (H 
Ka ram Singh 	 Delhi 	J anunu 	l..atest by I S 04 
ftSui'csh Balm 	I)clhi 	(angtok 	Latest by I 501 

• 	32. 	Aiiand Swioop 	Delhi 	Aizwal 	Latest by I 5.01 
P. Ramesh 	 Delhi 	I'oiThlair 	Latest by I 5.0'l 
Ajit Singh 	 l)clhi 	Shimla 	Latest by I .5.04 
M.Krishnainony 	ilyderabad 	Trivandrum 	Latest by 1.5.04 
M.R .inh 	 S!iimla 	Chandigarli 	Latest by 1.5.04 

2. 	All transfers except Shri S.L.KhuUan SI.No.29 are in public interest. They are 
entitled to draw TAIDA and joining time as admissible under rules. They may apply for 
TA advance , if required immediately on receipt of order or else may be relieved on date 
as indicated against their names. 

3 	1 Ins issues with the appi oval ol !)ii cctoi PolRe 1 ciccoliliilunlcatlons 

— 

- 	( Asad iia).-'. 
• . . 	. 	 :. 	.' 	 Fxiia As'ainat Diiectoi ( Ahiiii.) 

Copy to 	. 1. Office Oider flle. 2. Accounts Section (6 copies). 
• 	. 	 . 3.. Jl)(ISPW)/SO to 1)1' F/PA to Addi. 1)iicclor. 

.4 . AD(C) - w.r.t. his R/Note No. C. I 1032/G'1'(WO)/2004-Com dated 
26.02.2004. 

5 	All ISPW Stations/Individuals concerned. 
.6. Service Book and Personal tile of the individuals. 

:7:, AccommodatiOn Asstt. Admnd Section. 

.................................

'' !'T: , :
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I'44AP' 



1 	
A 

H 
AAm- 

Dri T.I. Roy MBBS 	
S 

Regd No. 5950 	 S 	

Phons; (Rss) ; 230121 

• 	 Media1 & Health Officer 	 \ 	
•'( 

Shiflong - 793003 	
'- 

p c 

• 	 4- - 

ci• 	
- 

t 
I!&i 	

A 	CL 

- 

+' 	k&t' 

,Y. M-8 	 • 

y d1cd & JJa1th OfflAV 

-• 	

5 	 .• 	

:' ' 

I 

Athorised  

- 	• 	

.M.to1OA.M..4P.M.td1®P.M. 	
S = 	 - 	 ••• 



S 	 2R S5 ( 

9, 

(o 

PJL 	
. 	 sH,i t/o.  

JAJ  

Lp 1 	it 	

• 	 d' 

(tLT/1 oFf - 1 

CIL 
 

k 	L (( 

k.,, 



I?r. (L1)4r5) L.Mattisha .2<UIsI:1-csj/,a 
MBBS (Ex Registrar Gynae & Obs) 
3. N. Medical College 

.jOL2vA.)— •4&i 

NN 
Chamber 

EconomIc Medical Hall 
• 	 Police Bazar, Shillong 

• 	 Ph : 2224237 
Mon to Friday 

Time :. 9:00 AM to 11:00 AM 
Heal Pharmacy 
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M.B.B.S MD 	 17 
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MRS. GD,.PASS,AH 
Khasi Dawai Kynbat 

SHILLONG 

CERTIFICATE 

With this I irform you that SHRL N.N. SINGH, Wireless 

Operator P.R. of D.C.P.W. He is old patient of mine, he is still under 

treatment though he is little bit airight, still he need for proper 

trcrirncnt and he need io continue the medicine, he is asked Lu report 

to me for regular check up in every two weeks till full recovery. 

Sd!- 
Mrs. G.D. Passah 

15th January, 2004 

Khasi to English 
Translated by 
P. Das. 
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I- . The Director 
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Btrectoratp of Coordjnatjcrn PoiLce Wire1es 
' t-ovt ol Iicija (J'3initry of Home Affairs) 

New DPIh1 - 3 
thrc.ich proper thnne1 ) 

• 

	

 ' 	 ub -Prayy-  for Retent
/  
ion. • 	• 

i2•t 

• With du e riipect ns humh1e ubinjon ;( h,ve the honour to ir,vjte 'yourl 	tt,,tjo in the fo11oinq  'facta for your  
. YMPr? -hetic and favour able, action 

- 

	

• 1 	.l1 i 

Ihat ir" 	 - Pon!B( tn Hqr 	F1rjna1 reqrdjn chic 	of trn i ?r $in flf,)ty &L 1ri tt-r 	 i d td priiy to your h ir  gh n effse to 
bi 

c fl t1? at '3hi 1 tor,q br 	ne year more ei,laintr, th6 e. fl\therein thr'tt X m qoinr. to take 'olunfer, Rejrpjnp 	by (Jct/O :IUnder -rone t.II voable family compu.cn. 

utrairrn prayer wasnot cons.i red in my favour and is tran- ; 	vfe -rred to j< coh.i. Ir) ,j . 3 1j  ' bsequently on 10/3/04 1 once aqain lay my h. appLj.i:atjn to your honour to review my case and to consider 
to retain inc atSh illon with extr erfie s/Iripathy q  WhaCh s tili • :'. '-und 	your revew/corisideration • 	1 	t 

r 	r- 	
3ir e>:prcPe,jnq iy heartjt cratitud 	I lay to your 

- hI cn W/Opr o,1 thiM Jtation •t promothd to I1S 
'resLjltjr,o creatjonof one vacancy of WJUpr hAch enables me 

•.to app)- oach yoLii-  honour and beg to retain me at h.i1lonq 
• 	 thich1,ljj fil.lup the.vacncy and consequently my problem 

will be solved If the sarne-.j not administratively feasjb:te I may kindlyhe trar;srrred to Lucknow0 that I can stay • 	 •near my native town and arran 	to 9ettie postretjre,npnt s. requirements' . as mpntioned abo.'p and earUer app1ication 

.thj;t remain in debt, for your sympathet.1c action in my 
I avour 	• -• • -•- •• 	 • 

:JharsinqyoL fcr.  your - kind perura:tand favourable actic)r • 	 • 	• 

• 	 - hi1lonq 	 Youris faithfully 

07104/04 

-•- 	1 	/•- 	•- 	• 	 - 
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-"••• •!: 	 •, -• 

'• •1 

(N.N3inqh, WJOpr) 
XSF'W 3tn.. Eilionc 	 • 

• - 	•••• 
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TO: 
I HE 5. 1 EI FÜR 
1) U Ec1 	) 
C130 t:'l1P1...E> . D')HI ROI) 
'4EW  

PRYE: 	OR 	fE-NI 	., s;- . L.L.c:wt3 

REF Yt}LI: .TTEF NO..  

AD- I f DirED O&1JO1J':)4 
i 4Ur11Lv HcuEsf uu TO cD 	'i 	"- x CAT ):1ir4 

SYsATHICALLY . COPY UV AM: F'J'L ICA TI 	HAS E. ,;ENT THROUfH 

1-jANKI '}H  'YOU j:: fS.  

'L AL! 	-I1tLI 
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TO 

1(U 

()Ofj, ~­o'c_ v L -7 U 
r
fZ,,,~e  

C i' LA 

The Director 
Directorate of Co-ordination (Police Wirelea) 
Uovt of ,  lnth.a (tIHA) 
New Delhi-3 
'(throh' proper channel) 

: 	1.Sub: 	ApplIcation of Retention.. 
4i - - - - 

I- 	 - 

I 	 I 	 •1 -. 	 - 

With due respect and hartieet gratitude I have the honour 
to 'recall my previous applications dated 10th March lth and 12h April 2004.whereiri I .xplaine the.factuals and prayed for retention 
tiii my.retiremerit (voluntarily)as conveyed in my above stated 
applications , but sir, unfortunately no communication ieceived 
fromihg2.s till date which has escalated my hardship, 

Further, I like to intimate the fact of which you ae are of that 
I was transferred from Lucknow to ShilThng (Sept 1998) on compaso-
nate ground to undergo Herbal tl5eatTuent (which continued since 1992) 
for my mental disorderness and till today it is continued And I have 
to visit my Doctor ,  very frequently foi. medicine/other treatment 
Doctor advised we to continue the same treatment to have normal life. 

,f-therefore request you to reconsider the case with highest 
hwiatarjan and sympathatjc view may be given to retain rae at ISPW 

.'.'StnShillong to faciritate me to continue my treatment. 

-I shall remain grateful for your kind and sympathetic action please 

.Pláce 	Shillong: 	.. . . 	 Yours faithfully 

Date 	 0 L.
0 	

H 
/ 	 (N.N.Singh, W/Opr.) 

ISPW Stri. SHILLUNG 

Advance copy by Fot to: 

• 	LJ.D.(ISPW) 	 0 	 S 

DCPW New Dethi' 
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